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. Bing inquiries and prosuc ution, - if 4 “4 na 

. phe j 
of coins “other ‘than those in curront use, care : ‘shall’ ‘be Cakon, to. r0- . 

-Ruo 4%} oe if the Collector corisidei the doduisition. of, the. - 
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tae _ Chapter XXL —Treasure Trove . & 

A General Rules wnder section 19 of the Tr eastire Tr ovel'Avt, 1878 
ig 

B.—Attei ion is particularly: nvited to rule 16. qt. ia | grant: im tunde, that. | 
the Act ‘should nob le used in ‘petty cases whore a few coink have ‘been ncaidently found, - | 
nad.the polico shdulk be instructed that in such cascea no inkuiry: at ollf.id navesiary. *- i 

The Governmont jos. an finmorhorial right over tronaurd. trove, aud on¢,abjoct of the. : 
Aal, ix tat -valuablo soins should bo acquired and pressrvad from dubtitiction / but ” 
ib is obvious that thia objeet will ba sqnalanily defeated if Findeis civo Ox okbd tohariay. - i 

  

   
   

  

   

37a. Evory trhail offico shall be considered a Gover: ment tron- 

  

Rule t BUTy for the purposes 0} Teceiving treasure -de- B . 
posited by n finder in. coor" ‘danco with ‘fection at 

4 of the Trenauro. ‘Trove Ack, 1878. 4 Hooke - 

379. “On receiving treasure trove, tho tnbisilder siiall cause to. 4 
Rulb2 *. 4. . ‘be prepared a list contnininig: dotails, f° the, | 

   ver treasure deporited. ” Wher: the dopbaitc ngistd 

cord in the list the date stamped on the coins‘ jad so muol ry of -the . 
suporseription as iney be logiblo. To tho ligt propared, in tho, ‘tehsil . 
shall be added the place and date of finding: : 

If the treasure found, consists of massive pillars, inser] ad blocks, 
or other objects in siti, the tahsildar shail not remove them for. roquird © 
thom to be romovod, to the tahsil ; but hoshatl make such arragemonta 
as appear novesaary fov their protection, pending tho otdérd of tho 
Collector,- .° - fo: : 

If such -treasuvo conaiats of isolated figures, fr agmonts of carving 
and the like, not-iy situ, tho tahaildar shall, >mless he has reason to 
apptehoud that it will, if left in the custody of- the findor dofacod 
or mado away with, allow the finder 10 retain it iit his dvi dust lay | - 
ponding tho orders of tho Collector. - If the tehaildar - ha reason to 3 
apprehend: injury to or.loas of the tronsurgfglind, Jie, dhafl 3 Tequiro ie 
the finder to deposit it af the tahsil. : ’ 

i nt : . a 

3a0. The listiahall be read over to nnd. attested by thertinder, 
Rule a ~ + and in avery caso & duiplibnts 'bopygéhull he: at 

.:+ oneo dolivored to “hini- free- of: Nad BO i, 

381. On receipt of the tahsildar’ ‘a report, ‘ander rules! 2" Tand 3, 

   

    
  

   

  

    
  

  

  

1, tite 

broastre desirable’ on histor rival.” antiquarian, or 
other public grounds, he shall aubinit a full ddseri ption of tlie same to , 
‘the Government, stating the actual value offthe imateriald; tlie ogti- ° 
matod market value of “tho tr eagtro, the grounds on which ho ‘cont j | 
sidors that it should bo Required, and the sum']over and bbiive bho. 
intrinsic valuo of the materials payable, under goction (Gof the Act, 
to the persona entitled bo payment. 3 ¥ i: 

In the case of troasure falling under -rulo 2,4 the Col 

report to the Government shall also state what arrangem 
poses for its care and protection tm stu, should its acquisit 
tioned, and whetbor hy lease or otherwise, ho oan secure to thi 
monk tho land be whilolctha avid Grange in; witrghod or 
ontor upon tho land and to undortalco theroin 8 
AaB nly soem Nocossary.- 
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(C1 —Geneat ddininistyation’ Depurbnens . 

TWREASUAE TROVE , ia 

‘82. ‘ag the finder is a person known to be possessedl of micans 
equivalent in value to the treasure found, and 
if after the list prescribed in the foregoing rile 

‘has hoon prepared, he olectsto retain such troasure in his own eustody 
che shatl be. permitted to do so until orders have heen roccived trom 
the Coll¢ctor. 
$B3. Tf notice has not beon previously givon, ‘the tahsildar shall 
ile forward a copy of tho list to tha Collector of 

the district in which the treasure las heen found, 
nd this shill ho. tecopbod aa the nobice in writing required by be 

‘Act. 
“384. All treasure deposited shall he placed in a fitting receptacles. 

. Rule 7 _ and kept in the troasury under double lnek and 
key until orders, for its disposal havo Leen re- 

* ceived from the Colloctor. Tho covering to the receptaclo shall be 
sealed by the tahsildar. , 

98s. Any porson making a roport of trousuro trove ata police 
Rute 8 : station shall lhe directed to make bho rep -ri 

. . at the nearest btahsil office. An onbry of tho 
“fact shall be made in the “rognamgha am’; but the finder is on io 

“7 account to be detained, nor is the troasure to eo examinod at the 
4 police station furthor than may bo necessary for tho purpose of mak- 
jing a sauminary deseriptioi. of tts nature. 

~ 386. The officer ii. charge ofa police station, on roueiving infor- 
. , mation that treasuro has boen. found ab any 

place within his jurisdiction, may, if he las rea- 
pon: to believe that notice of the finding has not beon given to tho 
Collector, or that attempts have been niade to aller the troasnre, 
make an inquiry as ho would into a case of ownerless property. ‘Tf 
upon inquiry ha finds that notice has nok boon given, bho shall report 
the case to the mingisbralo having jurisdiction for further orders Jit 
he finds that notice has beon given and that no reason for spccial 
precautions exists, he shall at once desist from any further inquiry 

ti into the case: 

’ $87. Upon receipt of the notico in writing referred to in section 
Rute 10 . 4, the Collector shall hold-a summary inquiry.’ 

If he is satisfied that the finder has unduly de- 
layed giving thenotice, or that the treasure found ia atolon property, 
o may forward the case either to the magistrate having jurisdic- 

; tion or to the Magistrate of the district. 

OTD paves. 
wip 

In every ether case the Collector shall forthwith publish the 
fication presoribed by section 5 of the Act. 

The notification shall be published hy beat of dein or in 
other fitting manner at the viliage within the 
boundaries of which’ the treasnre has been 

jund, and a copy of it shall be posted both at the tahsil and thana 
‘within the jurisdiction of whiea the village ia situate. When tho 

2 treasure found exceeds in value Its. 100 of if for seme other cause 
‘apecial uotice of the finding appears necessary, a copy ol the woti-   
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_ be hold to be the intrinsic: 

  

(ui—-@ encral Administration Department” 

TIEASURE TROVE 

ie Goyornmont Guzelte. Clare mush be on 

1 writing under section 5(b);. s&s 

lance whore :the treasure shes nfhocesgary to gorvo notice ii 

Eaow in posacasion ‘Of tho p 

x , eee bg . : . : : 

- é : sd : toast hoa 

389. lxceyt as provided in acotion @, no treasure shalt bo doclar-- 

ed forfeit until, upon prosecution insti
tutedmunder: ; 

the treasure shall have, - 

e been forfeited and | re- 
a 
Bo fe 
De 

g 
' 

Rule 12° : 
' section. 20 of tho Act, 

been pronounced by the miagistrate,to hav 

turned ag such to the ‘Collegtor... : 

: 1 ote . st : ok : 

390. Ii the magistrate is gatisfied that the person before:him is - 

“Rute 18 - = hot the finder of the troasuis; he shall furward 5... 

: “the property, as ownerless, to the Collector-end  “f 

refer any claimants other than the alleged finder to the Collegtor;.. 

to oo 
ne 

made after the period set out in the notification 

published ‘under section 6 shall be recognised 

by the’ Collector. Tf no claim ia made within - 

the treasure becoines: forfeit to the State and shall be, 
“ vy. $8 “adits 

391. No claim 

Rulo 14 

such period, 

dealt with like any other escheat. . rane 3 

eo 
a OR OH 

soction 16 until riotice pete 

ction. recoived from,: BAe 
* ZH BZ. No trenauto shall be acquired under 

g of acquisition. xu 

Tae 

ling been given bo, and san 

- the Government for the purpose 

of treasure found shall in the case of coins, 

yalue of the metal. of 7: £ 4 oofhs 

Se : i 

393%. ‘Tho Act and the rites published thereunder shall be workéd 

witli care; lenienoy and discrimination, # and “4 

BO the officers concerned must endeavour 40 avoid,’ 

_na fay as Bossible, causing annoyance to the finders of the: treastre 

trove, When, in any caso, money, sculpture, or other ancient re . 

mains, are discovered by any person on his own, premises, he should 

bo very farely interfered withh oe es 4 tae 

i fo 
Joe id ae 

294. Inthe foregoing rules. the word “‘Colleetor,’;m ‘ang.and “ite 

“Rule iT | includes any officer exer “eed! of an Lawes 

Tule 15 

The value of the materials     

    

   
   

            

   
   

  

      
   

      

    

  

       

      
     

   

Thulo 16. a 

. 
cising the powers, of, an y 

‘ ne ansiatant collector of the -first class andA‘‘tah- 

sildar’”’ includes the officer for the time being in charge of a ,tahsily i 
. e . a, A i 2 a tes 
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. 395. Tn all oases where going tre found’ as treasure ‘broye the Shee 

aport regardin Id o fou f . t fi fo Govertiniont Toe 
_Ronort regan 6 8 Hector aia report the find to Goverment Tena 

| Ri tl he’ Genera Administration Depattmont “4 ie 

if the ¢ ; ‘Wp doat! to THs 
the going that have been found -Bppoar{ to 

  

B—Rules regarding the disposal of coing found as Preagures 

. . wee . ut wee aes 
: ot 

   
he old and nob— ct. ' tat eh! 

  

(a) of Government of India mintege, | : ‘er t: 

. : 
rant. 

‘(®) of British mintage, i 
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(tif—General Administration Depertieeit 

166 TREASURG LROVE 

a La, ibs) coing atruch at Caleutia, Murshidabad, Banaras and Arkot 
an in-the-name of Shah Alam, dated tho 19th Julug. 

6» ‘District Officers should algo send & copy of this ropork bo- 
fo . Gethor with spocimons of tho coins ‘to the Beo- Beorédaey: ola dom. Pelary,; Guin Committce, Utter Pradesh (Cara. mitive, to rocelvo copy tor of the State Museum),  Tneknow. hey of repore with spocimons. mugt uo their disorction abont forwarding wo, -Apecimens’ ; where they are untble to give an idea of the nature of the coins they should forward all in the case of small finda and, as far as possible, speciens of cach variety in ‘the onss of largor finds. .Tho Secretary, Coin Committee, will call for the remuining coina if he considera’ their examination Necessary. wt Bo'F.. The Secretary of the Coin Committee, or aome member Wee: ; thoreof, will examine the find, prepare a de- -, Extialoution of tind tailed description of the coing end ascertain - tition! ag” alt {Comm from the institutiona on- the distribution list Giveraiaal: whether they require : any of the  coing, On adi dis a gps eceipt of their replies and, in important cases, after, consulting the Coin Committee, the Scoretary shonld roport to Government in the General Administration Department the num- dina which should be noqguired for presentation to coin-cabiicts of museums and for sale at ihe Lucknow Museum, stating at the same tithe the intrinsic and the hamismatic valuo of tho coina to be acquir- det F. 

398. In maki.g hig report, -the Secretary will bo guided by the wistelbullan of cotns - following principles .: found. , . oo : 
. 

. . ..() If only one apecimen is found, it should he presented to a tha” Lucknow Mugeum., 
' “hay @) I€ more apecimens are found they: should be presented, 

ope foros they will 89, to-tho institutions which receive troasnre 
“1, trove’ coins found in Uttar Pradesh. "() A coin should not be presented to an institution which 

| Already has a specimon of the coin. Wt G-(4) Génarally all rare specimens of coins should be proposed be ": fors-acquisition. If My remain.over after distribution, they ‘1 ‘shold be kept for aate at the Lucknow Museum at theis unnis- 
‘. 7 ‘matie value. . 4 ret , , poe OS? ‘On receipé of the Secretary’s Teport, Government will pass Asgrlcttton of’ vans’ ordery regarding! the acquisition of the coins. 

by Gogernmonit . ‘Those aequired will be distribnted hy Govern: Hy te a. Ont and the romainder returned direet tay 
pe District Officer concerned for disposal under the ‘breasure ‘Prove Aat, Woas: 

, , i . &ag. Tho expenditare inenrred by a Diatrigt Officer in*the Jair. ‘ . hase .of those coins which have been tequired Grant tor oxpendiiure “will bo met from hig contract prank. If the on coins, oxpenditure- is large, Government will consi. dey the questien of an extra grant. 18 Gonl. (Q. A) oy,   
Old paria, 
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4G). Coins acquired by Government for sale will be forwarded to 

the Curator, State Musou, Lucknow; who: 

will publish lists of auch -. coins (quarterly in 

the Government Gazelle, or, if, the importance of the coins warrants: 

it, in important newapapers 46 well. ‘Thea yertisement, charges will” 

be met from the contingeb grant of the-Lucknoy TQS CUM AES 

be 
. re iaina cea tat 

402. Copies: of the lists of coins for salé will be sent t0/ (2) the | 

_ pistribution ‘lists mo States who have expressed their desire __ to 

coins fer sale. ~~ aoquire coing, (b} members: of dhe'f Numismatic 

- Scviety of India,: and (c}"s ther numisinatiets © 

who may register their names for the supply of the lists . Tre Get UES 
sb fk 

sale of colns acquired. 

      

    

  

     

403.. The going purchased by States and others will he sent,b 

Cyrator, of the Luckhow, Museum, perivalue 4 

payable post, 
Joon “h tH ton Fi oo 

494. The coiite for aalo which remain undisposed. of at.the Litok 

now Museum for five years, should, be*sent by 

the Curator of the Lucknow - Musetun., to the 

Coins purehased to be 
Ba TE 

  

sajo to be. sent . vee , 
ee 

Calcutta Mint. ‘tificate ¢ | te 

. 
‘ 

t ut wa 1] 
: :? tie He ae whoa tt r 

“Certified that the provisions: of the, rules regarding, the dis. 

posal of treasure trove coins have been carried gut in respect, of 

—-gold—,silver—bullion and—eopper coins sent herewith and 

that these coins can be melted without delay.” §,; be 

Undisposed eolns fof Mint Master, Caleutta, witly!' the ‘followiiig’ cbr | 
ve Lt : ‘ dba 

      
  

405. Coins forfeited bo Covernment which.are of no nimismistic 

sonding of colns -,to value ond those of such} value which” hive 

Calcutta int =| ~SS«:s not been gelected for distribution or; sale should 

ba sont by District Officers to the Mint Maater, Caleutii, fortbeing 

melted, altor ordera for the disposed of the Lind have been pasaod by 

Government and action under the Treasure - Trove Act hag*been 

taken. The certificate referred to in paragraph 404 should: also be 

gent with the coins. are UE 
     

      

    ' tore gd    

406. The Mint Master will melt the coins seint to him for, e i inelting ° 

and assay; and, after dedueting thercdst. of | 

Ouiturn certifieste for refining ete, he will issue: in: favourijiof. the’ 
etc., e: int if. the 

coins melted by Mint. ‘Uttar Pradesh *~ Government, an oviturn cer-, 

tees : tificate for the value; of th , rete] contained 

in the coing and then eredit the amount to, Sta revenues. td “the 
" lay be { 

  

          

    

  
   

head “XLVI--Miscollancous—Treasure Trove?s? ye ib 

. Bo ba fo 

497. The Secretary, Coin Committee, ‘will, prepare an annual 

‘Annnal Report * report whith will be incorporated in'the’ annual 

report of the State Museum, Lucktiow. “!f: 
            

2: 

     


